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A&ferred to para 4.15 of the 0.A. and stated that the
applicantf“had made @& representation to the respondents
requesting that they should be regularised as Masons in
Artisan Grade and not as @ Khallasi. Apart from thiz fact

of representation, the respondents have not alleged any

discrimination. It is not the applicantg' case that
persons who are junior to them and working as casual
labourer (Masons) in regular scale had been absorbed 1in

Artisan Grade .and they have been left out. It is stated
that the selection against 25% vécanoies are reserved for
depar tmental promotion from the unskilled and semi-skilled
category and the regularisation can be considered only
against the sanctioned pésts. Therefore? the learned
counsel argued that the present applicants have no cause of

action.

5, we have heard the Jearned counsel for the
parties and have perused the record and pleadings. We have
also seen the decisiohs relied upon by the learned counsel

for the applicant.

6. Para 2007(3) of the IREM Vo.II reads as

follows:—

Casual labour engaged in wor k
- charged establishment of certain department who
get promoted to semi-skilled, skilled and highly
<killed categories due to non-availability of
regular depar tmental candidates and continue to
work as casual employees for a long periocd can
straightway be ahsorbed in regular vacancies 1in
<killed grades provided they have passed the
requisite trade test to the extent of 25% of the
vacanhcies reserved for departmental promotion
from the unskilled and semi-skilled categories.
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These orders also apply to the casual labours

k. who are recruited directly 1in the skilled

-~ categories in work charged establishments after
gualifying in the trade test”.

7. It is an admitted position that the applicants
had been working as casual labourers and granted temporary
status and were also given regular scale with effect from
1.11.1982. The only grievance js that despite the fact
that they have been working as casual labourers for so
long, they are not being regularised or considered for
absorption against the regular vacancies in the skilled
grades in the 25% quota reserved for departmental promotion
from the unskilled and‘gemi«skilled categories. While, as
stated by the learned counsel for the respondents, the
applicants have not alleged any discrimination) their
grievance is against the non-consideration of their case

for absorption against regular vacancies. The learned

" counsel for the respondents, however, submitted that the

applicants can also be considered against these 25% of
vacancies provided they are eligible and have passed the
required trade test. It is not clear from the application
whether the applicants had passed the requisite trade test.
However, it is stated that they have been granted temporary
status from 12.9.79 and 17.8.78 respectively and this
position has been admitted by the respondents. In the
circumstances of the case and in the light of the facts
brought out in the pleadings and the admitted position in
respect of the applicants, we consider it appropriate to

dispose of this application with the following directions:-

(i) Respondents are directed to consider the

[Plgnplicantg for absorption in their turn in regular existing
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